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' CENTRAL A3M IN ISTRATIVE TR TBUNAL
CALCUTTA BENGH

No, OA 1026 of 97
Present : Hon'ble Mr ,B.Purkayastha, Judicial Member

Hon'ble Mr,B8.P,Singh, Administrative Maember
BISLANATH BAS & ANR,
VS

UNION OF INDIA & ORS,

For the applicants ¢ Mr,B8.Mukherjee, counsel

ant For the respendents: Ms.K.lanefjee, counsel
Heard on ¢ 23,12,98 Order on ¢ 23,12,98
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D.Purkayastha, J.M, ' o

The matter is taken up for admission, But the 1d.
.caunsal for the r63pondents raise prelininary abjactioh o the face
of the application subnitted by the applicant and she submits that
16 the cause-titls and alse in the verification the applicanﬁ Ne.1"

claims to be aged 40 ysars and am ths applicant Ne.,2 claims to be

aged 38 years on the date of filing ef the application, That stats«
m;nt is verifised in the verification, Se in vieu of the age receordad
in the applicatien they afe not eligible to be considered for appeint.
‘ment as they were Efund ts be miner at the date of appointment, Se
the applicafion is found te be infructuous and is dismissed accorde

ingly. No order as to cests,
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